ITR-A

“FORM

INDIAN INCOME TAX RETURN

[For successor entities to furnish return of income under section 170A consequent to business reorganisation]

(Refer instructions for eligibility)

(Please see rule 12AD of the Income-tax Rules, 1962)

PART A GENERAL INFORMATION —170A

(Al): Give details of the successor entity filing the return of income:

(Ala) PAN
of
successor
entity filing
the return

(Alb)Name of
successor entity

(Alc) Corporate
Identity Number
(CIN) issued by
MCA

(Ald) Date of
incorporation
(DD/IMM/YYYY)

(Ale) Date of
commencement
of business
(DD/IMM/YYYY)

(A2): Give details of the other successor entities in the scheme of arrangement/business reorganisation:
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(A2a) PAN
(s) of other
successor
entities

(A2b) Name(s) of
successor entities

(A2c) Corporate
Identity Number (s)
(CIN) issued by
MCA

(A2d) Date (s) of
incorporation
(DD/IMM/YYYY)

(A2e) Date (s) of
commencement
of business
(DDIMM/YYYY)

(A3): Give details of the

predecessor entities:

(A3a)
PAN(s) of
the
predecessor
entities

(A3b) Name (s) of
predecessor entities

(A3c) Corporate
Identity Number (s)
(CIN) issued by
MCA

(A3d) Date (s) of
incorporation
(DD/IMM/YYYY)

(A3e) Date (s) /
Year of
commencement
of business
(DD/MM/YYYY)

(A4) Assessment Year [Please see

instruction]

for this assessment year?

(A5) whether return previously filed

(AB6) If yes,
Whether filed u/s O 139(1) OOthers (drop down)

O Yes O No
(A7) Enter form filed, Acknowledgement no. Ack no
or Receipt No. and Date of filing original ITR-6 and date I
return (DD/MM/YYYY) of filing
(A8) Details of order of business reorganisation:
O High Court

(A8a) Authority passing the order of business reorganisation

O Tribunal as referred to in section 170A
O Adjudicating Authority as defined in clause (1)
of section 5 of IBC, 2016

(A8b) Date of order

(A8c) Order No.

(A8d) Date from which the business reorganisation has been made

effective as per the order

(A9) Please upload ITR-6 u/s 170A, modifying the income for the

relevant AY.

(A10) Acknowledgement no. and Date of filing of the modified return

(will be auto-filled at the time of submission)

VERIFICATION

son/ daughter of

solemnly declare that to the best of my knowledge and

belief, the information given in the return is correct and complete and is in accordance with the provisions of the

Income-tax Act, 1961. | further declare that | am making this return in my capacity as

(drop down to

be provided) and I am also competent to make this return and verify it. I am holding permanent account number

(Please see instruction).

I further declare that the terms and conditions specified in the order of business reorganisation passed by the

Competent Authority have been complied with.

Date:

Signature:.
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